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| TEM NO. 113 REG STRAR COURT. 2 SECTI ON X

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR M K HANJURA

Petition(s) for Special Leave to Appeal (O No(s) .

28092- 28093/ 2014

HARI SHANKAR RA| Petitioner(s)
VERSUS

STATE OF U.P & ORS Respondent ( s)

(with office report)

Date : 17/03/ 2015 These petitions were called on for hearing today.

For Petitioner(s)
M. Devendra Si ngh, Adv.

For Respondent (s)

UPON hearing the counsel the Court made the follow ng
ORDER

Fresh steps for the service of notice by usual node to the
unserved respondent Nos. 1 & 3 shall be taken by the Ld.counsel for
the petitioner within a period of three weeks. Dasti in addition is
permitted to be served through the Ld. Standi ng counsel representing
the State of U P.
Ld. counsel for the respondent No.2 has filed the

which is defective. Ld.counsel shall within a period of four weeks
rectify t he defects what ever have been f ound in

vakal at nama and he shall file the counter affidavit also within the
same period
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Li st again on 07.07.2015.
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